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1. None appears for the petitioners.

2. We have perused the prayer/relief(s) sought by the petitioners. 

Mandamus has been sought to the official opposite parties to ensure 

possession of the petitioners over their land and also to remove 

temporary constructions made by opposite party no.5, which is a 

private opposite party. Such petitions are not maintainable under 

Article 226 of the Constitution of India.

3. Accordingly, the petition is dismissed with liberty to the petitioners 

to pursue other remedies, as may be available under law. 

February 2, 2026
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